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RE. SHORTAGE OF COALIN POWER PLANTS IN U.P.
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SHRI ANAND SHARMA (Rajasthan): Sir, I am on a point of order. ..
{Interruptions)... 1 am on a point of order. ... (Interruptions)... There is no Cabinet Minister.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, do not try to demote him.
...(Interruptions)...

of} 3= vl : g0 uRay S ..(EHH)...

SHRI P. RAJEEVE (Kerala): Sir, we are discussing Budget. ... {Interruptions)...
But, there is nobody {rom the Finance Ministry. ... (Interruptions)... It is a very important

financial Bill and there is nobody from the Finance Ministry. ... (Inferruptions)...

it Suaumafa : SoT-9o1, et am S ().

SHRI JAIRAM RAMESH (Andhra Pradesh): Sir, you adjourn the House.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is a collective responsibility. ... (Inferruptions)...
One Cabinet Minister is enough. ... (Interruptions)... Of course, 1 do agree that there
should have been somebody from the Finance Ministry. ...(Inferruptions)... But, there 1s

one Cabinet Minister and we can proceed. ... (Interruptions)...
SHRI JATRAM RAMESH: Sir, you adjourn the House. ... (Inferruptions)...
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MR. DEPUTY CHAIRMAN: She was here. She had gone out just for two minutes,
dfeu-afsu . (nterruptions)... One Cabinet Minister is also here. ...(Interruptions)...
Everything is in order. ... (Interruptions)...
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3T Tt & AWl & AR SRATE B BRI B ST WY, A8 H Ble B @ T
B Ul TRER 44 TR 21 qole | gamEE] i REms S 9w 3 @ i T,
formi g <1 & forn Rds 1000 BRTs ©0R1 anEfed fay g €, safe Rk dome &1 2t
AT 7200 Deis vu @ Bl dlaw, giwen g= A/ 2y wel b wser) 89 @l 9erar
S DI BT W R S U qw w47 ) 81 59 Ae A el afdr @
ardes Tl g1 }I9vN UF ¥ MU Hel 6 T8 gAT B a1 § 6 arondl & sa aut
qe A ARG BT U T91 WE, faUmee GRdad TR dER IR T &
T SfleaRmus &% W8T 81 AMYfTe IR A1 AGHR arell ST Ayl g1 i
¥ qradld wId gah 918 @i AR Ao SIRET, 9% 4w 6 27 Wogl g
AT M@ & Tl 100 RIS T WEer= {21 218 3rdeT FTAM AdHR o
& 2AMTh ARG DI g1 T8I BRAT 21 G B BT 20 BIEE) A9t B dwvadt & forg
TE O A TRl B AR, U 3FTH IETEl W UNT €, dfhT W & B o HIRoy
# ITPT Socied TSI BT ATET gl ST Fole # Pl 01 8fR fhan F=n? # AR
fort #i=ft Sf & 10 S[eTS & WV & Ud AY BT Joold BIAT AIEIAN BT BBl N
& ARl 7 Forae we & ul ad= & fog aie G 21 =g Fofa @ o menferfa &
gl e guilar @1 wRd e w9 8 e o s 8, W0 @ 9
e Tl fth @ BT IR $ 419 I Yh DI P 59D ol (o Sifed AR A
IHT T TR fTel T, T STEIETT B T S| T 31 T 7e a9 o1 R g [ 9red
gl B I REOARL, AW ghEmE! e, sEevaT & oamEl § SaE
aiftrenml @i Ster & W H wds el 81§ goar aear g b 98 9l @ et e
qTet) AP 7 RIT ggerd b 82 guie § e ¢ T awer 7 Foft &w & fJen w
qT PIHT TERTE A AT 2, Wi T8 a1 A9 Haex 9= A, T8 ol 5o, To]hI,
P AiTS! TR WET 3Rt A W ", R [ERWIR 3R ASAS Pl &% &4 BG!
TEl 8, URq I AU # HHIoTD £ & 57 Aecayul &=l 7 foan anmde a1 87
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[t gRaw]

AT geTol BRI HGE AT B 21 IR I 99 Y § g & uge
Sor amdla Ui whad) quie adeT wWed & foy ved €, wq eS¢ whadl |
At T2 g gyl et © o7 ved 9 v weaw owl, Onr g T € F e e
=TT AT SR G B aTalT AT AR @ 5000 1 €, S/@fdr arior ¥ et wd
180 ©U 1 39 [quHdr ®f g guie H &) 2l

T golc H AMe.3s.<l., a3, UH. SR Rl & foru ot wraem famr €,
wifeT wrrfires aiR weafies fen & fou aga @9 amaes fear 21 & fen & fAra
TR BT S T8l adl ©, TR GFTAT B AER g9 7 HIFRI IR 28] 3 Frvd @ 70
wiat ALY, 8t SSFRIRT IS &1 aFgrarad dEd! &) SART e &7 W)
39 weY R T € % 87 sMuranrs danll &1 U6 ddt HadR TSl Y I8 ) A
# o.w). qr, dLe w, WAl v, e Sl | @ W ae W g wits
B9 Hex ah yaldy T8l wer wx w ® 21 given | o wdss "y ¥, 95
AR Fwerel @ o T 81 T v €1 AN J R U 1T 207 [IMS o @id I8!
S, U T AU A1 el geenRl | bl A b e swd g ard Bere wel 9
AMYA? g5 SHIET U d1 3MS-gF Wil ygd gY hydl & d1avg ISl db SHIA Bl
e T8I ga 1 SEEIegId @M g A ¥w 31 sAR Uul gt ek -
gfAfEl, < vl § erew o w3 arel @, 21 AT el e w21 ey
IITs, IMs WS &< I8 &, ol g8l 9gh ard arm T2 fid 32 21 =i anRaw =i
ST ? arest e weur el B, TR 3ot HRe B, e}l ° Ao A
BT IWIATT HeT 21, af 594 v anfiaw g o=t ome? warE St oed & 6
SR wRepIe T bl 8, wx 3y gote § a1 & oy @ fbar 22 # qw & g b
fE=R1 31 a1TaT g1 3T 3 HONes H YR & 4i9 g U S 1 WRG B 3 99
RIS & IRl o & fory ey Topst ok femd o @1 ara @et off, wifes Tgem
Tor ®HEt B Ruid & aravg e, Mer, e, sids a1 9w qd & I @i
@iy a9ty gorf 7l e 272 fasivgr wed € & ama erg gawie w® ar anidfs
famre @ efe | A garb 95a 1o ge Y ) Fs OR & UGHIT & R G99
arffrr 9 2 sl 9§ 21 2T goic 81 AT ¥ 9uic, SUH 999 Sagl Aded
gfeas & el @ ddr 21 gad w2 b o vgd & nwndl €, Sel €, we v,
I guie Il ) fdr e 2, off 14 8, dig ge v &, 9] i 1€7 o 21

IBR SR 3] B [USST H T IR, UG A & a7 7 erhia 7 el
ST ATEdl §, TR 59 AR & P fomer w41 o I e St S g @
UIgde WY [ & 9o § R & Uesud &l g8 & 999 9 oier o411 § W
AT ATedl §, o anfdre werqr afR Wi e ar! AR @1 sfosm gae iR,
MM FFET T2 ATH B ST
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e SHIATgolI ¥ by gEY S A A drell a1g + W NER o = @l
aqgl fopar, dfte o9 Sl AR @1 erawx Barn, af S @1 @Y S SReE
ISt BT aMbad ¢ fob B # 2000-10 3 @ 2011-12 & FH=, W @1 arqum,
Teol g1 a4 7 Ue-fe o9 ganl weS &l av #§ WRA & 3 fHRit U & g
A% WY A9l AT F BH g ¥ 9 ad g9d e 9 fasR # wd 9, dfT 5w
Ruid & a9 2argar wiibie H 21 esgwr cigvg | 8 Gdls, 2014 &I yqEd 8 4%
Wa¥ YUl © - Bihar records highest dip in poverty ratio. i 27§ ﬁﬂﬁﬂﬁﬂ'{ﬁ? KIS
& 3@ 1 W fae iR worifae faweive wictemEe, o feam fad off 6 S
fQBR @1 Sexd did) 941 g2 2 S9@T Sl @ & o ve afo, off Hidler
FHR Sff - g T Ssie ey 1w @ e g gud fog S |
a¥ls @Rl ¥ geded dae Bifre @), wq edad a9l @i e [er @l @ R
22 #§ gar =g 6 afe fIer died & o & HRIRS dled ST 91 3T A8
gfFRIT # St o, w@iife faer T atg aul § S wEEeh e e 2, 98w
<91 | 3 ) o A o b w1 ux QR @1 g9+ ®el Bis? 2 wid § ver |
glerr fer 9 9ox e &) ave sar g, o g9 fad ue go e <ar @1 e
IR TR T Tl OITY, 91 R STAR 8, T $9RedaR o qRI I ) s 4 Twrf
S & forg fasm 7 o6 a0t 1 AR 7 T (T B HD...

MR. DEPUTY CHAIRMAN : You can have two more minutes.

sfl gRde : faeR PR 8 @R qF WA T R 81 W, A AT P Al §
foh 2rR g9 a¥w & dqwng ot i @ aid b oy, 1 oG ¥ H sTdd 9gdl

A syl S, § g ok ISl @) @l e agn, o e o wHs
3k wrawer & fory gad a5t gl §1 anat e @) anard) @1 17.5 wiadl ewa
AR 8, STl Ehd & foTersl I TART IR R & 2.4 BRIET BRI 4 21 3-4
Tt UEd deRME! 40 ¥ oS tp e <o 7 e RuR & off - sfeurs sunnfhe
gl Rl & gafda 2020 a@ wrd § wd) anar€) 23 wiyd) 9§ 9 w40 wigal
B ST, A B9 28.5 RIS W 54 @IS db Ugd il B 3T 25 a9l H AN ©
f S P amETat 35 PRIS B q¢ Aebdl! Bl T SITHET & U H GIEN Dl
fRerfer, iRl @) T, 5= o dw=n, {ordt, asa, sredar ©f [T & arR 9
DlS R Wi AL B

|2, # anrell a1 Jadi b TR b 9N H Dl dedl §) gHR YR 9R @ B
g1 AR sl | ww Faddar § b ena wrw) 95t wen | gAR 10-15 d]is gd
SRR 2, W 37 (7 Pls TAT IR o1 2] @ & @7 2, aifh ot
SY B Wbl 9P W H ST AR fF T aRE ARG dav 9% A HioT AR
8, 1 geRt avwh ua oo ugfa fgwm <) 81 g9 el @) encasen @) ai 9
axd &, W Al SoHl, 9t dol 9 o daey et Rt § T 9gena ared €,
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[sft gftarr]
0 a9 9 GHE U 2cisel e) X2 Bl 39 Jdls b uRlEe gwe § ue 99
wWa Bl ...(99F B Edh...

off aretl IR SIRY : W7, 37h1 &1 fie @ik § iRy, ue gea) wed w2l

MR. DEPUTY CHAIRMAN : How can I manage time? There are so many

speakers.

sft eRdw : ¥=, sy 731 |7 e ofic 91T &1 Soow © S

MR. DEPUTY CHAIRMAN : Maiden speech is for fifteen minutes.

sft eRdwr . W=, & @® wET W g $fo amo AhmEm § e bR #
ITeAERN @ Hglcl 9¢ Y&l 21 28 Albe gpMIA] &1 o 2| B facT 9 2 =1a. g7
of, df faes @1 ¥4g 7 59 W s aifd 991 fo bhise @ awRe @) [fy @
BITE 81 31T 30 S 3 591 %8 & BTN ol 81 T8 §1 # -1 31, dich 3ITE
AT AR b 537 <91 7 =it F S anfde fawar ag W €, Iwd AR A T AR
Sl ARyl 1991 <9 b glaerg 4 ue Hesaqul s 21 gHd drsdE-dle-uwfie
o1 W, AT Holes SHEHT A STRIGIUT ©T SAGRRAT BT (TR dfhT 5UF I
fyrrew are g Ry - anfres Ruwar i et fuaan § anmad aeaw 9§ awer
1 ATTE BT ATedl Gl G A U 991 Ayl fhara ang 2, Rrwt ar uifer
el g4l B IT © - Biicd 37 cdcl e gl g ot I 209 Tt O |7
1 auf # il @1 gaHT HEr 3BT, TEAH SEDT AT ¥, URA @1 Wl ¥ SHD dwd
SI-#1 3R] @ed 2 o 9 & Y v wivid) iRl & gy el 3 of 8
I o Hiva! fZw 21 A% e e e 9 9g el 2

|, # Ay AT Bl Jeeld TE] oA G, WX §1 A, AR D w¥ AU
T WS BT AT, ford {7 3y 731 good ©1 59 99ic & ar # A7) femuft
agl 2, il ®¥ deran g off 5 deblel SRaR & goi¢ 9% fUwd |id 2013-14 &
YoT § DET o7 - “Broken promises and token allocations; words for the poor and
deeds for the rich.” Egﬂ?gf I, BN AR e W Sft 5 @Rl - “pro rich and pro
poor”. U @7 RFER AT dib Silad # a8 Iaxal 87 19 Sds @ Qory el #
wav il fF 9Ra # eiav Rferrerd ) v fied w1 46 I 9 3 56 B TE 2
e grErgelt apferEt e wed 2 ..TEg @t "5, B 13 TR @Y TueT 80 RS
AR IEY Bl A% M fwrar Sor § Far amifstn O deT el geang |

st Sgaamafy : T R, @EUE, AT 9 gsE FET €1 ..(F9EH)... That is
why I said “fifteen minutes.” If it’s not maiden, then you would get only five minutes.

Since it is your maiden speech, you will get fifteen minutes.
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DR. R LAKSHMANAN (Tamil Nadu): Sir, I rise to make my maiden speech on
the Union Budget 2014-15. This being my maiden speech, it is my duty and responsibility
that I acknowledge gratefully my leader hon. Amma who has sent me to this temple of

democracy.

Man 1s a social ammal. Tt 1s his social relation with other human beings that gives
meaning to his existence. How can life be without relations? Of all the relations man has
created for a meaningful living, it is the relationship and the emotional bond between
mother and her children that is most unique, sacred, holy and everlasting. Mother 1s the
source of life, reason for existence, and a mother is God personified. My mother whom
we affectionately refer to as Amma is the source of my life and the reason for my being
here. Without our leader, hon. Amma, an ordinary son of a peasant family cannot ever
dream of entering, this pinnacle of democracy, the Parliament of this country. Standing
here, 1 respectfully pay my salutations to our hon. Amma, whom the whole of India now
refers to as Amma, the hon. Chief Minister of Tamil Nadu, the General Secretary of my

Party, I will eternally be loyal and grateful to Amma 5 grace and blessings on me.

At this moment of joy, I fondly remember the love and care of my parents, my
beloved wife and children, especially 1 recollect the contribution of my teachers in
Sacred Heart School, Villupuram, and my medical UG and PG professors in Annamalai
University, my friends and Party cadre, and my colleagues in the Parliament are also

reason for me standing here now.

Sir, now, 1 come to the Union Budget presented by the hon. Finance Minister.
First of all, T congratulate the Leader of our House for presenting the first Budget of
Shri Narendra Modi-led Government. | recognise that he had just a few weeks to
prepare the Budget and he has inherited ten years of financial anarchy primarily aimed

at elections.

The previous UPA Government of Congress-DMEK combine pushed India to
unprecedented corruption. History will always remember the worst ever corruption man

could perform, which 1s the 2G spectrum allocation scam. ... (Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, what 1s he speaking? ... (Intervuptions)...

SHRIMATT VIJIILA SATHYANANTH (Tamil Nadu): Sir, there should not be any

interruption. ... (Interruptions)...
DR. V. MAITREYAN (Tamil Nadu): History cannot be deleted. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: He has not taken any name. ... (Interruptions)...
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SHRI TIRUCHI SI'VA: What is this? ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ... {Interruptions)... Mr. Siva, he has not
mentioned any name. ... (Interruptions)... He did not take any name. ... (Inferruptions)...

He only mentioned about corruption. ... (Interruptions)...

SHRI TIRUCHI SI'VA: Sir, let it be about the Budget. ... (Inferruptions)... Sir, [ know
that under Rule 238 A, any Member should talk only on the subject. Kindly refer to that.
...(Interruptions)... Sir, it is a point of order. ... (Interruptions)... I don’t want to interrupt
his maiden speech. ... {(Inferruptions)... Please instruct him not to create any controversy.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, please take your seat. ... (Inferruptions)...
You sit down. ...{Interruptions)... Mr. Siva, you sit down. ... (Interruptions)... 1 will deal
with that ... (Interruptions)... Dr. Maitreyan, please sit down. ... (Interruptions)... Mr. Siva,
you are a Vice-Chairman. ... (Interruptions)... You please listen. ... (Interruptions)... This
1s a discussion on the Budget. Corruption can be discussed. The only thing is that names

should not be taken. ... (Interruptions)...
SHRI TIRUCHI SIVA: He has taken the name of my Party. ... (Interruptions)...

DR. V. MAITREYAN: You were a part of the Government. ... (Interruptions)... Your

Party was in the Government. ... (Tnterruptions)...

SHRI TIRUCHI SIVA: Then, I should also take the name of their Party and their
leader. ... (Interruptions)... Who started corruption? ... {Interruptions)... How many cases

are there? ... (Inlerruptions).... For 15 years, they are dragging cases. ... (Interruptions)...
MR. DEPUTY CHAIRMAIN: Please sit down. ... (Inferruptions)...

SHRI TIRUCHI SIVA: They are silent spectators. So, we are speaking.

..(Interruptions)... He is accusing you also. ... (Interruptions)...
DR. V. MAITREYAN: They got a bad name because of you. ... (Inferruptions)...
MR. DEPUTY CHAIRMAN: Please. ... (Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, it’s a maiden speech of the hon.

Member. He should also be very careful about the words he chooses.
MR. DEPUTY CHAIRMAN: That is a good advice for you.

DR. V. MAITREYAN: We choose our words very carefully.
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MR. DEPUTY CHAIRMAN: Dr. Lakshmanan, do not go to controversial issues. If
you speak on the Budget that will be better for you.

DR. R. LAKSHMANAN: The destruction of the Congress Party and decimation
of the Congress Government was caused by the 2G Spectrum scam and many scams

followed after that which threw India to a miserable financial situation.

It is indeed a difficult task for any Government to set a new path and I am happy
the Government under the leadership of hon. Shri Narendra Modi has taken some specific

initiatives through this Budget to bring in financial recovery. I wish him all the best.

Now [ will come to specifics. I thank the hon. Finance Minister for the smart cities
concept he has announced and he has given one such city to Tamil Nadu, at Ponneri near

Chennai.

While replying I expect the Finance Minister to enlighten the House what he means

by “Smart Cities’ and what will be the quantum of investment for each city.

A substantial amount of Rs.2,037 crores have been allocated in the present Budget
for cleaning and conservation of River Ganges and another Rs. 100 crores have been set
aside for beautifying select niver fronts; no doubt River Ganges on the banks of which the
Indian civilisation thrived needs to be cleaned and conserved. But, at the same time, water
needs of States like Tamil Nadu should be immediately attended to. Sir, Tamil Nadu does
not have any perenmal rivers. Our lifetime rivers originate elsewhere and flow through
our State. It 1s a matter of great urgency that initiatives are taken to interlink Indian
rivers. Tamil Nadu is highly dependent on water from the Cauvery River for irrigation
and drinking purposes. The Government of India should allocate, at least, a portion of the
money to strengthen the banks of the Cauvery River.

Sir, 1 see Agriculture, 1T, Textile industry, Medical and Tourism are major sources
of income and employment for modern India. I am happy that new textile parks will be
created in several places of our country, and one such 1s going to come up in Tamil Nadu.
Actually the real problem lies in the competition faced by the Indian textile industries
from Chinese industries. The textile industries of our country can be saved only through
revolutionary initiatives to modernise and liberalise the laws of the textile industry. T am
sure the Government of India is aware of the enormous growth in the textile industry of
Bangladesh, our small neighbour. Tt is time we wake up to the reality and save our own

textile industry.

Inflation and price rise in India is the major concern for policy makers like us. It 1s

appropriate for me to mention about the measures taken by my Hon’ble Leader Amma
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[Dr. R. Lakshmanan]

to protect the common man from nflation and price rise. Throughout Tamil Nadu my
leader Puratchi Thalaivi has started Amma Unavagam, that is, Amma Canteens, wherein
idly is being sold at Re 1, two chapathis and a cup of dhal is being sold at ¥ 3, Sambar
rice is being sold at ¥ 5 and Curd rice is being sold at Rs.3. Along with this, purified water
is being given free of cost. The Government of India should come forward to subsidise
the State Government of Tamil Nadu in the Amma Unavagam mitiative. The fluctuating
cost of onions has been the reason for fall and rise of the Governments in this country.
In Tamil Nadu, hon. Amma has started Pannai Pasumai Kaikarigal Stores, that 1s, farm
fresh vegetable stores, where the Government itself procures directly from farmers and
sells at a very reasonable price to the people. T suggest that the Government of India
studies the initiatives of hon. Amma and come forward with additional support. We must
expedite the recovery of huge bad loans given by the Government owned banks to the
big borrowers in our country. Maybe, you should empower the Department of Recovery
Tribunals for speedy realisation of bad loans. We should also act on a war-footing to bring

back the black money kept by Indians in foreign banks.

I welcome the idea mentioned in the Budget that MGNREGA will become an
exercise of asset creation. But I do not know how you are going to do it. An explanation
from the Finance Minister is keenly awaited.

Lastly, Sir, I read in a newspaper that like how Deng Xiaoping changed China, hon.
Shri Narendra Modi may change India and lead this nation towards peace and prosperity.
I'wish the prediction of that newspaper comes true sooner than later so that billions of cur
countrymen could eat well, dress well and sleep in a safe and secured home. Long live
India. With these words, [ welcome the Budget presented by the hon. Finance Minister.
Thank vou.

Sl SRAT SR S (BIyR) « &), e ysd § 2yl g-udis dxdl g fb e
el 9 g9IC U= I+ T Hiepl =)

T2, # St g 5 59 qfewa gt § sHfgaes aoic 19 S 989 giEed T,
fihz 4} <=1 B 51 S 2, Su@! 99! IFE ot i T' wer g 91 W, dfea
R, qole | veT po fGw T8 S 31w 9 9 § ¥w w9t 6 gelar
e F dLoldl o 9gd 9R amg fhy 9 % Sar & R § 9gd 9r em e,
arew &1 3 aret € arieT o= € a1 arigT Fram 9t g

[SUaurEAd (ST, 3.04. Yool Ardiaeas) diori gy

T2, gft # TRf-gve d9 ¥ ol €, sufay w9 ggd # Anf-5t & IR 7 2t
ST ATE gl AT S §, 1952 | by 2Aral dd fort o) wxa s 8, fdl ot
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WhR T 57 8 Wl & fay ¥l g A8l b 31 usd sed 7 wow o, 2l 8
wOH B

IR qatad & U 59 goie § go W T 2 81 Arer-agd i o 8, dfe
T PO R Tl AT S 2 o ARI-Sxe A 9gd AR TgRa RS €, oRT i,
I9Y, @, everything 1s there. <ifebT w18 W, oif 23l Siar 8, 99+ JrRf-see & fou
B A T Topor T2 v Bl fUod  er 7 Tef-gx & fav 5-wrge TR |
ofT, BTdlfer S Frc e Tei e =, dfe amus a1 $o wwar 41 981 281 e
Yiolde AT Ueh W) Wb 59 duic | Fef-5ee & forv =3¢ 21

Y, A S & f TRi-S% o 981qa TN ¥ 98 Y8l 2, RN 36 T8
&, i Sl & G Dis 3N I T8 81 B B B forg agi @iy hag) T8l
2l agi dd o) Yo W) 7T ugd) 21 2ram @) wlsay giw) Wl 7 waow €, ggl da s
v 1 gl g1 g BrRn A dex I9 3w g% €, dfdT puREe I arRadr 9@
AN RAAT & WaoH dab ol Hs Hlew W digd 99 gl B, 98 dieiel diga 4
@ad de B fau g dri A fhad € ffgui foed) €, foam € andgs fay &,
Wi 981 & fo 531 aoie 1 o |l T2l &

g W 81 fe-1-fa RioR @) w2k ailfe 9¢ @l 8, gafen
g8l & ol SidM &, d fawraar) 81 @ 21 98l W S9Udig @) 99 8, U8 41d 319
AR S & 3R SyEre g8l ofiR a1fie agar g1 <1 w81 21 iy IRT arRM ©
Fief-g¥e & aR | P wiaAr afey 2R agi & fery el T2 Shot <A1 @iyl agi &
ST Tgee REys &, aver Suinn fdar s afeyl

# Afear & a8 7 #f g g aedt g enw afeare & fay 3w 9o A
T fe=n? geae & WA w9 gitafcad gifcat wfarert w1 wwl, g, gen, ardt
FE-PE PP AIC o ol © AN Tgd PO DI P RIS PR adll &1 dgd PO BRA P
aeT B B, dfehd G W BN & 916 98 I TEl BT 81 3rd 3T gele oA
A1, dfd sud usd €1 3y i A Al & HuR dode o dadl €1l g9 doie |
Al & fay o T2l fa=m @, 7 W BXis @ &) g o A, o Y Rewsm
F Frvfan B & fou T BOIR @RS TUT X9 9 R AT §9 Wiar AT 59 o |}
Frafar s & Ty o &1 81 T pw [Qan 2, dibd W agad & @ sm? am
e, 1 FAT BN, THM A1 U 81 8 772 g e )-fhet v foem, St 9o =g
BT ST 39 ART 38R §0d o, 91 984 PO diad 9, 3@ a9 IR 96 § AT A= |
Ty &, 1 Hd Yol 7 s dl sl 1 wadi 21 Us HY sRn?

IR, ¥ fire-$ Wi gawt amem & I W arar aedl §) 9 w4 Afeerd €1 8l
sfear hedo afh abd e=bg 4 99 ol 4 39 W gedla widrs ot e sHat
qHe e fear s, dfeb 3l de Sl yeEHe gl fhar e 81 gg @il gl
o= <, &9 AT el S 2
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THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Mrs.
Baidya, your party’s allotted time is over.

fiwelt SR ST o W), § uen fee W A @ 3l ) 1975 9 i) add
QX 9 H B @Y I E T AR AR enrel) NIt @i AR @ b w A at gg 2
d Al SH-ge @l oy Hed axd] €, wr-wr ord] €, dde 2ivd @l dwudl ©,
gedl Bl Sl B, ged! B JIR DAl B, dfpT 396 v goic § ®ig T T2l 2l
T R S? U E] 81 Fdhal 21 3T g6 9 P D] 8, D HIR AHID
Sl 81 &8 @l g9 dde § qd we ofik uRar denvr i, st e 6l ot
Sit & Sirepx fied 9| S8 @w fob S9aT ura |1 $uv Ry <9, dfe T 3o g
FO Tel o= TR 39D 1 sfey T2 form =, i 9 ofiRa €2 oMy @R 379 &M
TR Al 2, dAfhd PO « el AP 2, T8 a1 81 T81 bdl 2l T T8 P A=l ol
|2, 319 H g vl geEl & IR H i grsdt §) 9h die & &7 20 SR Ewn
# =€l 4o gad B

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): You

have to conclude now and kindly address the Chair.
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THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): You better
address the Chair. Then, you can finish quickly. If you look at other parties, then, you will

have emotional features.

SHRIMATI JTHARNA DAS BAIDYA: Sir, I would conclude by saying that the
Budget, essentially, fails to chart a trajectory to increase growth and investment, create
employment and check mflation that are needed in the current scenario. It 1s a Budget
relying more on privatization and foreign investment and less on innovative ideas to
increase revenue. The Budget is grossly repressive and anti-people and would increase

the burden on the common people.

SHRI Y. 5. CHOWDARY (Andhra Pradesh): Thank you, Sir. I rise to speak on
behalf of my State of Andhra Pradesh about the Union Budget. 1 rise on behalf of the
State of Andhra Pradesh and our Party to support the growth-oriented Union Budget.
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After a decade we are seeing this kind of a Budget which is expected to lead the
economy for revival Definitely, the Government has showcased to serve the weakest
and poorest sections of our society. It will give thrust to manufacturing, infrastructure,
housing, education, healthcare and irrigation. As all my learned friends are aware that
after bifurcation of our State of Andhra Pradesh, both the States are in a disadvantaged
position, suffering from acute power shortage, unemployment, drinking water and lack of
infrastructure. Adding to that, we are all aware that this time drought 1s also adding to the
problem. My party is confident that with the progressive policies of the NDA Government,
under the leadership of Shri Narendra Modi, our newly born State will be helped by the

Centre for quick development.

Sir, there is one important thing. I would like to draw the attention of this House
that the Government has allocated about ¥ 150 crores for the safety of women 1n large
cities. They have specially mentioned it; whereas we are all aware that 75 per cent of our
population lives in villages, they have not spoken anything about that. I feel that they have
been neglected in this Budget. Hence, I request the Government to consider allocation of
more funds and give uniform justice. We also welcome the proposal of Government of
having 100 smart cities across the country and [ think they have allocated a Budget of
about ¥ 7,060 crores. The Government is certainly going to provide fresh direction and a
sense of legitimacy to a concept that has been popular, but not enthusiastically taken up.
We were thinking that we would get more support from the Centre in the Budget whereas
a token grant of ¥ 1,140 crores was mentioned to meet the Budget deficit of Andhra
Pradesh State, though the deficit 1s about ¥15,000 crores. I request the Finance Minister
to reconsider and address this problem with the right spirit since the bifurcation itself
is done by the Government of India in an unscientific manner. So I request the Central
Government to render special support to both the States, the State of Telangana as well
as the State of Andhra Pradesh. Since the entire process is done without proper study
of economics, how are both the States going to survive? Sir, there is a need for creating
smart cities across the country. It is a long-pending issue for our nation. Otherwise, the
condition of metros is really becoming a problem day-by-day. Definitely, we support this
mnitiative. Our party supports this proposal wholeheartedly and expects from the Central
Govemment to extend maximum financial help to the State of Andhra Pradesh while
making our Capital city as well as allocating certain smart cities. They have mentioned
only one Smart City whereas the State of Andhra Pradesh definitely requires, at least,

more than one, if not four.

Keeping in mind about the economic upliftment of rural areas, the Central

Govemnment, in its Budget, has introduced a new scheme for village entrepreneurs with
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the name Shyama Prasad Mukherji Mission for Rural Development. Schemes like skill
development in India will boost the confidence of India’s youth and create a massive job
opportunities. Under this initiative, all metro cities can set up more skill development
institutions. The Central Government has given due emphasis on education. We welcome
the decision to opening up of new IITs, IIMs and Agriculture Universities in other parts
of India. This 1s a good begmning to develop and spread education. Literacy 1s very

important for the country’s economy and for improving standard of lives.

Pradhana Mantri Gram Sinchai Yojana designed to provide irrigation facilities to

rain-fed areas will not only benefit farmers but also strengthen our food security.

There 1s a push towards infrastructure, healthcare and water development which
would make life much easier for an average citizen. New technologies are to be leveraged

fully wherever it 1s possible.

Apart from raising public investment, there are many measures to reverse the fall in
private investment and increase productivity. This 1s essential to reverse the slowdown in

manufacturing which has totally depleted in the last one decade.

Promoting FDI in strategic sectors such as Defence production and insurance will
also directly increase jobs in the country, technology and financing. The Government’s
proposal to disinvest and raise about Rs. 43,000 crores in the year and then Rs. 15,000

crores in the subsequent year will, certainly, help in bringing down the fiscal deficit.

A major shortcoming in the economy is high transaction costs and the possibility
of unproductive arbitrage. To address this, the Union Budget has proposed a number of
initiatives to reduce these, especially in the areas of tax structure and administration. There
is a commitment towards transparency, simplification, to listen to and rectify complaints.
The Government also mentioned that they will not amend any Acts retrospectively. It
will set up a Committee to review cases arising from past amendments. There are legal
and administrative changes to reduce tax litigation. Resident taxpayers can also get
advance tax ruling. There are administrative provisions to ease access for them. A high-
level Committee will be set up to regularly interact with industries and respond to 1ssues

raised.

In conclusion, 1 believe, the measures taken in the Budget will be sufficient to
increase growth in the economy. And, I am confident that measures indicated in the

Budget are implemented to achieve the growth of about 8 per cent.

On the whole, the Budget definitely wants to emphasis and focus on healthcare,

education and employment and also by way of spending a good amount of money on skill
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development. The next phase of reforms or policies to be implemented should start right
now, probably, after getting stability of these policies which may be after two years. But,
the work should start now, so that the blueprint is prepared properly for its implementation.

This has to be done particularly by leveraging technology.
With this, T support the Budget and also the Appropriation Bill, 2014. Thank you.

SHRI PRAFUL PATEL (Maharashtra): Sir, first, I would like to — though the
hon. Finance Minister is not here — congratulate him on his first Budget speech to the
Parliament and to the country. I also congratulate him for the continuity of many ongoing
mnitiatives of the previous Government. This 1s not the time to score brownie points over
each other. I think the Budget and fiscal management of the country are very important for
the well-being of each and every individual in our country. Therefore, I think, we would
like to be very constructive in our approach and try to see that the best can be obtained
for the development and growth of our country from the outcome of the Budgetary

proposals.

Sir, many schemes, as [ said, have been continued, some are sought to be redefined
or rechristened and some schemes have been done away with; so be it. The real issue is

this. I begin first with the overall macro management of the economy.

I come to fiscal deficit. These are the words to many analysts who say as if they are
the comerstone or milestone of any budgetary exercise. Fiscal deficit which was 4.5 per
cent in the last financial year is now sought to be reduced to 4.1 per cent in this financial
year. Well, fiscal deficit can be controlled to whatever level one wants, but it depends on
the kind of spending the Government does. Is it out of contraction of the economy you
are achieving the fiscal deficit of 4.1 per cent or is it by way of better management of the
economy by which fiscal deficit can be controlled? My own understanding 1s this. In the
previous year, when the Finance Minister brought down the fiscal deficit to 4.5 per cent, it
was a tight budgetary exercise. He did a lot in controlling the Government expenditure. A
lot of Plan expenditure was also sought to be restricted. And, there was a conscious effort
to raise more resources, both by way of direct taxes, indirect taxes as well as disinvestment
of certain Government companies. Therefore, fiscal deficit was brought down to 4.5 per
cent. If this vear the ambition is to bring it down to 4.1 per cent, the first parameter — if
the new Government really wants to give much more to the people by way of increased
spending and allocating more money to schemes — should be to expand the size of the
economy. If they think that 4.1 per cent is going to be achieved by reducing expenditure
then, T think, it is not prudent. If that is so, then the expectations of people on the basis

of which you have really come to the position of power can be belied. Therefore, I feel,
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there is no significant direction in the Budget which promotes or promises that size of the
economy will expand. How does the size of economy expand? It expands if there is more
industrial production, if there are more goods and services, if there 1s more employment,
if there is more agricultural production and so on. These are the signs of an expanding
economy. And, when you have more money at your disposal, you spend more because
youget more. But, if you manage the economy well, you can bring down the fiscal deficit.
I don’t see those signs. It sounds very well, as [ said, to bring it down to 4.1 per cent, but
it does not really appear as a conscious exercise on how the economy can be expanded. 1
know, a lot of constraints are there on any Government, on any new Government. Forty-
five days is not a very long period of time which, I am sure, arguably nobody can deny.
But, at the same time, there has to be a certain innovation of thinking to be able to achieve

some of the high objectives of the goalposts which you have placed before us.

T will just mention a certain things. [ have been reading and you have also been
stating that prices of petroleum products or gas or other issues have been postponed by
3-4 months. On the other side, the cost of imported petroleum products has gone up
because of certain incidents which took place in Iraq and otherwise. On what basis are we
able, therefore, to say that the Government will be able to help the under-recovery of the
oil prices for the petroleum companies? On what basis are you, therefore, in a position
to say that the industrial production or other goods and services or the farm sector will
increase in the short-term? In fact, thanks to the rains in the last few days; otherwise, there
was a chance of going through a very bleak phase, almost, in our agriculture. However,,
God seems to be very kind and, therefore, that probability can be deferred. But, the fact is
that, on the whole, the economy does not show any signs of a huge revival which will be

able to find a lot of schemes or issues which you have been pointing out to us.

There have been many announcements. Announcements are always very nice. [ was
just talking to Jayaji. We were talking about many new phrases which have catchwords,
which have now caught the imagination of the people—smart cities to begin with. My
friend was also speaking about smart cities. What is a smart city? I don’t think anybody
knows. At least, the definition of what a smart city is should have been placed before us.

By saying ‘100 smart cities’ ... (Interruptions)...

I am not critical about any individual. You may wish to, but I will not join vou. But,
[ will say that I would like the Budget to have said what a smart city 1s. If China mentions,
“We have set up a new city Guangzhou, Sheng Zhen” or many other names, I can see.
What is our definition of a smart city? By simply announcing, ‘T will give one smart city
to Jammu and Kashmir, one smart city to Telangana and one in Andhra Pradesh’, then,
I think, we have not really got the concept right. T wish you expanded on that. You still
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have time to give us an idea and expand on that as to what the definition of a ‘smart
city’ is. We all know, to set up an industry of a thousand acres, to acquire land is next
to impossible. Thanks to even our side of the divide when we have also promulgated a
legislation along with your support to make sure that the farmer or the land owner gets
the adequate price and a good compensation, but the difficulties arising out of that have
also been enumerated by many people, by many State Governments, which we have not
factored when we say that we will have a 100 smart cities in the next five years. What 1s
the size of a smart city? Is it of 1,000 acres? Is it 10,000 acres? Is it 10,000 hectares? What
is the definition? What all will get incorporated in a smart city? I don’t think we are clear
yet, at least on that. That is what we have not been able to understand out of this exercise.

I wish you could elaborate on that.

Even when we talk of road and other connectivity, 1 think, many issues are there. 1
have been reading the statements of the Surface Transport Minister even as early as this
morning where he says, “I am not getting anybody to come and bid for Public-Private
Partnership in road projects any more.” If there is a fundamental problem, that should
be addressed. Okay, you said it, fine and, therefore, you would like to go in for EPC
contracts. No harm as long as you find another alternative mechanism. Please continue
with that way to take the project forward. But, at the same time, unless you have a PPP
definition, you are not going to be able to find the money to really expand the road network
you have designed it. In this year’s Budget, you have given Rs.37, 000 crores, which, I
am sure, if you look at it in dollar terms, 1t 1s six billion dollars, for a country of our size.
If you think that six biliion dollars of further roads is going to be enough for the kind of
expectations which we have, [ don’t think it is some great money which we are talking
about. Therefore, public-private-partnership is the only solution, and for that, I think, you

need to look at that objective very, very meaningfully.

You have given many indications. Now, agriculture is very important, as [ was
talking earlier about the rains. You have provided money and reduced money, I would say,
in the outlay, for Pradhan Mantri Krishi Sichai Yojana. Actually, that money which was
there for the Accelerated Irrigation Benefit Programme has actually been reduced in the
outlay. There is no clear-cut definition as to which was the objective and as to how you are
going to use this money. Basically, all the State projects which have been getting AIBP
benefits in the past, will they be continued or will you identify new projects? Simply by
saying that ‘yes I will allocate more money for irrigation will not fulfil the objective of
the scheme’. It has to be identified. You may identify even four projects in the country and
say that this will be the funding available to these four projects. [t may be the Polavaram
Project; it may be any other project which you can identify in the country. But there has
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to be a certain, I would say, definition as to who is going to get the money out of these

schemes.

You have talked about agriculture that this year you are going to achieve 4 per
cent growth target. Very notable; very laudable; there is no harm. But, agriculture,
[ would say, in the UPA Government, has got a sustained incentive and support from
Government. | have no hesitation in saying this because my leader, Shri Sharad Pawar,
was the Agriculture Minister for all the 10 years, and the Government of Dr. Manmohan
Singh laid special emphasis on supporting agriculture. That is the reason why in the last
financial year we achieved the maximum agricultural production ever in India’s history
of about 269 million tonnes. The Agriculture Minister 1s sitting here, “I am sure, he will
bear me out. When vou have talked of giving ¥ 8,00,000 crores agricultural credit in this
year’s Budget, let us not forget that in 2004, the agricultural credit available to farmers
was ¥ 85,000 crores, which in the last year expanded to ¥ 7,50,000 crores. So, that is a
concerted effort of the Government of India then, and, I hope, you continue, which you
are indicating that the Government would continue to give larger, larger benefit to more
number of people. Unfortunately, the share of agriculiure in our GDP has shrunk to 16 per
cent or 15 per cent. Of course, in any growing economy, that is bound to be the case. But
unlike any other developed country, our situation is inverse in terms of more number of
people which is dependent on agriculture. Therefore, we have to do much more than any
other country to support our agricultural development and programmes. That 1s why 1 am
happy that you are continuing the good work which we had started, and I wish that much
more is done because a lot of things have to be done. In spite of all the talk which we have
about food grains being rotten or wasted or agricultural produce not reaching the market
and 1t being a perishable product, we lose that project; we need to invest much more, and
we need to have a comprehensive programme. Simply by saying that perishables should
be preserved and we should give more for cold storages or linkages or connectivity is not

going to suffice. That all sounds very good. But what 1s the firm programme?
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Ueh dgd 931 Hdld <B9 91T 21 We must be proud, you know. We talk of exports; we

talk of diamond exports, leather exports and other exports. Last year, agricultural
exports out of India was of 3,23,000 crores. It 1s not a small number. Many people even
do not know that we are the largest exporters of rice in the world, we are the second
largest exporters of wheat and sugar in the world, of dairy products and so many things

about which India otherwise gets unnoticed. Everybody thinks India is sitting with a
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begging bowl; people want to come here and sell or give to us. It is not the case any
more. One of our largest items of export from India is agriculture. Therefore, we have

to ensure that we are able to do that much more for the development of our agriculture.

Sir, there are many areas of concern. Now [ come to power which is the lifeline of
our nation. Every village you go to, every agriculturist you talk to, whichever the State
right from Gujarat to Maharashtra, to any State, even in Gujarat, the agriculturists only
get eight hour of power. It 1s not that there 1s 24 hours power there also. There 1s nothing
wrong with that because there are shortages. But the fact is that we must acknowledge and
how we are going to get out of this issue of shortages of power. ...{Interruptions)... I said
it. ... (Interruptions)... That is exactly what [ said. ... (Interruptions)... I will not go into that
level of criticism. ... (Interruptions)... But I am just trying to be objective and I agree with
you. I agree with you. Therefore, my limited point is that power has really hit a kind of
a roadblock for various reasons. We have been accused of not having handled the power
portfolio very well, we have been accused of shortages of power, we have been accused
of delays due to coal availability, we have been accused due to environmental clearances,
and so on. But the fact of the matter is that even today 1 do not see a definite roadmap
as to how we are going to overcome the shortages of power and to make power much
more available and much more reasonably available because the other day 1 was reading
in the newspapers, correct me, if [ am wrong, but the Power Minister was saying, “I do
not have coal for more than two or three days and if the power projects need to have the
coal, they can import it.” It is very easy to say. The logistics of importing, the logistics of
transporting coal within or from outside is not something which is so easy. The fact of the
matter is that there will not be enough power or the quality of power which you want in

the country. To that extent, simply by addressing certain issues on the Budget exercise.. .

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Excuse

me, would vou like to continue after lunch?

SHRI PRAFUL PATEL: I go with the sense of the House. [ am ready either way.
Okay, after lunch.

THE VICE-CHAIRMAMN: The House is adjourned for lunch for 30 minutes.
The House then adjourned for lunch at thirty-eight minutes past one of the clock.

The House re-assembled after lunch at ten minutes past two of the clock,

MR. DEPUTY CHAIRMAN i the Chair.
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MR. DEPUTY CHAIRMAN: Mr. Patel, didn’t you finish your speech?
SHRI PRAFUL PATEL: No, Sir, two, three minutes left.

MR. DEPUTY CHAIRMAN: Okay. If you have not fimished, then, how much time
is left.

SHRI PRAFUL PATEL: Mr. Deputy Chairman, Sir, I was forced to...

MR. DEPUTY CHAIRMAN: Look at the display board. Your Party’s time was
17 minutes and that is over. Okay. ... (Interruptions)...

DR. V. MAITREYAN: Mr. Patel, you are starting from zero and can go up to 17!
SHRI PRAFUL PATEL: Now, it 1s zero, Sir. ... (Interruptions)...

SHRI P RAJEEVE: Sir, this 1s his maiden speech! ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ... {Interruptions)...

SHRI PRAFUL PATEL: Well, T will not take more time, Sir. There were a few
things left. T was talking about the power sector when I was asked to sit down, and again
assemble after lunch. Fortunately, Dr. Manmohan Singh, our former Prime Minister, is
also here. The issue of coal shortages was mentioned by the Minister of Power. 1 think in
today’s newspaper and also in the last couple of days’ newspapers, it has been coming
that there is no coal. There is only two days coal availability. You should import coal to
the State utility, NTPC. That is the way you can fulfil those shortages. Suddenly, there was
a statement, again, which said, “No, no. We never said that there is any coal shortage.”
Whatever it may be, the fact 1s that to produce more power, more coal 1s required. The
fact 1s that while you have very laudable targets of achieving higher energy production,
there is no roadmap. I don’t think a statement of intent is enough to suddenly change the
power scenario or the entire sectoral outlook in this country. Gas prices, oil prices and
petroleum product prices — your own Statements from the Government have emanated
that, “We are deferring it by a few more months: we will take a decision.” Probably,
you have elections in Maharashtra and other States in mind; that is why, it is more of a
political decision than a decision based on any fiscal prudence or discipline. Sir, I am just
trying to recap because 1 have started again that while we talked of fiscal prudence and
bringing the fiscal deficit down to 4.1 per cent, there is no sign at all in the entire Budget
exercise which shows signs of an expansion of the economy, thereby the fiscal deficit
can be contained. Until and unless you slash Plan expenditure and slash all other forms
of expenditure and try to, in a way, contract the economy, you cannot achieve a fiscal

deficit of 4.1 per cent. Many things have been mentioned. Again, in the morning, the
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Road Minister was just trying to say that there were no takers for PPP projects in the road
sector. S0, what is the objective? How are you going to bring this entire exercise back on
track and attract a higher level of investment? Since, Sharad Pawarji, my Leader, has just
come, | will, again, for refreshing the memory of the House and also of Javadekar)i who
was not here, say one thing which is very important. During the time of Dr. Manmohan
Singh and Sharad Pawarji, in the Ministry of Agriculture and at the Government of India
level, special emphasis was laid on the agricultural sector. That 1s why we achieved the
highest production of foodgrains in the country in the year 2013-14. It was the highest,
that is, 269 million tonnes. The agricutlural credit was Rs.85,000/- crores in 2004, which
was expanded to Rs.7,50,000/- crores in 2013 and which this year has been enhanced to
Rs.8,00,000/- crores. It is a good thing and you continue to do so. But the fact is that in
our country we have disproportionate number of peopie whose livelihood 1s based on
agriculture as compared to the number of people in other developed economies, whose
livelihood is dependent on goods, services and other sectors, rather than on agriculture.

Therefore, in a rural economy like ours, we need to do that much more.

Sir, I would not like to repeat things, as I have said most of the things earlier, but
one thing 1s clear, that on the housing sector, you have sought to lay a lot of emphasis. You
have said that vou would have a National Housing Bank, which would be given an initial
corpus of Rs. 4,000 crores. Also, you have said a lot of things about the Urban Renewal
Mission. But, talking of the concept of smart city’, which I had mentioned earlier, I really
fail to understand what the definition of a “smart city5 1s. Therefore, kindly explain that to
us. [ think, “smart city” has become a buzz word, just like the talk of giving one AIIMS to
this city, one IIT to that State, one smart city to Jammu, one to Kashmir, one to Telangana,
and so on. A lot of people have been talking about smart cities. I think, the concept needs
to be made very clear, rather than it being just another smart statement! So, that needs to
be defined. (Time-bell rings) Why not have one smart city in the country as a model? You
could have it for one or two years in Dholera, to begin with. In Dholera, land is already
available; the airport was sanctioned by us; the port and everything else is there. Dholera
could be one of the first smart cities. Let the Gujarat Model start from Dholera and be
expanded to all parts of the country. T think that would be something very laudable.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PRAFUL PATEL: Sir, [ am about to conclude. Since 1 was interrupted, my
flow of thoughts really got pushed behind.

Then, Sir, it is good that you have opened up the defence sector for further Foreign

Direct Investment. There may be many contrary views about this too. I think, we had
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started this process during Dr. Manmohan Singh’s time, by providing for 26 per cent

FDI. Also, certain projects could have higher FDI, if it were to be approved by a certain
committee at the highest level. You are expanding on that idea and, T think, that is a
good thing. India needs it. For very small things we are dependent on import of defence
equipment. In my opinion, those things are very, very easily available, or can be produced
in our country. That would, boost manufacturing, create jobs, and would also reduce our
dependence on imports. This 1s a laudable step and we should pursue this idea even more
aggressively. [t 1s important from a strategic point of view too. We could produce more
and more in our defence sector, for home consumption as well as for exports, and do it

indigenously.

Sir, on direct taxes, what vou have done is a just a little bit of appeasement to our
middle class. But, if we take into account the higher cost of living, mnflation and high
interest rates, [ think, it really means nothing, in terms of the money that is left in the
hands of an individual. Therefore, while on the one side, you have taken a lot of credit for
having given something back to the middle class of our country, in an era of high interest
rates and inflation, what you have given to them is actually a reduction from what could

have come into their hands.

Then, Sir, [ would like to say that for our energy sector, whether it 1s gas, ol or
petroleum products, we need to really have a very aggressive roadmap. Seventy per cent-
plus is imported even today. Over the years, a lot of investments have been made, both
by the public sector and the private sector, but I do not think that India has yet been able
to develop or exploit its fullest potential in the area of natural resources, petroleum and

natural gas.
MR. DEPUTY CHAIRMAN: Prafulyi, please conclude.

SHRI PRAFUL PATEL: Therefore, I think we need to take much more aggressive
decisions on that front and bring in much more investments, because it just does not help
the sector, with the kind of uncertainties involved in this sector. There are many projects
which have been delayed. There are many power projects that are ready and up, but do
not have the necessary gas or other fuel for running them. So, my suggestion is that we
pursue the oil and gas sector in a much more aggressive way. Sir, I will end here. But 1
would say that in an overall context, the Budget has nothing new to offer. It has continuity
but it does not have, I would say, anything radical as the Government has promised to
give a dynamic change or a radical change for people of our country. We will wait for
many vears. We have decided to wait for five years. People have told us and we will

wait for that. Nonetheless, 1 think, in certain areas of the economy like insurance, which
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you have talked of, you would like to expand by bringing in more FDI. I think that is a
welcome move. My party would not have any hesitation in supporting further opening
up of insurance sector, the pensions fund, because these are ultimately the areas from
where you will get the maximum money for our long-term infrastructure projects. With
these words, Sir, I would only like to say a word of caution to the Government that while
you have given us a Budget, vou please give us a little bit more hope and a little bit more
material and physical delivery of the laudable objectives with which vou have given the
Budget to the country.

SHRI K.T.S. TULSI (Nominated): Hon. Deputy Chairman, Sir, I am extremely
grateful for giving me the opportunity and the honour of addressing this House and
deliver the maiden speech. I consider myself extremely fortunate to be nominated by
the President of India and I hope that T am able to maintain the high traditions of this
august House and also serve as a worthy Member. [ have great personal regard for the
Leader of the House and we have been close friends at the Bar. In fact, in 1990 when I
came here as the Additional Solicitor General, it was he who received me because it
was his room which was allocated to me and I somehow managed to chase him into the
Parliament. I would like to say that | am greatly mesmerized by his speech # 3+ich
eTol 91 BT DIId g R ITd oy ua ¥R weer argdl § a1 98l ey el 8, ot
GG

AT R A Pl a1 =i aw T

W 39 god A Rirer wige voier g f foedt ave & fiqa sy Rives
@1 yedl U¥ R Wil because criminal justice system, in particular, and the entire
judicial system, in general, is drowning in the sea of delays. [ am extremely concerned
about the inadequate allocation of funds to the entire justice system. If there is rampant
corruption in the country it is because we are unable to decide cases in five years, ten
years or twenty years. | mysell am handling cases where charges have not been framed
for over ten years. This kind of a system can only lead to the complete collapse of
values and the only ray of hope, to my mind, seems to be to modernize the police
stations in the country. Every police station needs to be modernized. India is no longer a
third-world country. We should have automatic recording of telephone lines of every
police station in this country; we should have state-of-the-art interrogation rooms in
every police station where the statements of witnesses are recorded with the aid of
tamper-proof technology. Today, if the conviction rate is so abysmal, it is because the
statements are written by semi-literate sub-inspectors and hardly carry any credibility in

the courts. If there is such a low conviction rate, it is primarily because the witnesses
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find it very convenient to resile from the statements that have been recorded by the
police. But if these very statements were recorded with the aid of tamper-proof
technology, perhaps we would be able to push up the conviction rate because unless the

conviction rate goes up, there 1s going to be no compliance of the laws.

We need to have a relook at the Whistle Blowers” Protection Act and unless this
Act is extended to the private sector, it is going to be meaningless because most of
the corruption 1s generated through the big business. We also need extensive witness
protection programme. There is virtually no expenditure allocated for witness protection

programme and honest witnesses are becoming harder to come by.

Mr. Deputy Chairman, Sir, I am greatly disappointed with the allocation of 0.4 per
cent in the Budget for Law and Justice. The Hon. Finance Minister indicated in his speech
that he wanted to establish more courts. How are you going to establish more courts
with 0.4 per cent allocation? The total allocation for 2014-15 15 ¥ 1,205 crore, which is
significantly less than the allocation in the last vear’s Budget which was ¥ 1,973 crore.

Where 1s the intent to implement the promise of more courts?

The Hon. Finance Minister in his earlier tenure as the Law Minister, was the author
of a new innovative venture, that is the Fast Track Courts. There are over 1,000 Fast
Track Courts in the country, but in ten years, they have disposed of 3.2 million cases,
whereas the Judiciary 1s reeling under the burden of 32 million cases. In ten years, if all
that the Fast Track Courts have been able to achieve is 3.2 million cases, it is extremely
disappointing and there seems to be no ray of hope with the reduced allocation for Law
and Justice. [ want to say that this allocation includes the expenditure on 40-odd tribunals.
And, what 1s the allocation provided for the tribunals? The Income-Tax Appellate Tribunal
got Rs.4 crore last vear, and this year, the allocation has been reduced. The National
Tax Tribunal has been allocated a measly sum of Rs.5 lakh. The Appellate Tribunal for
Foreign Exchange received Rs.8.25 crore, and this year, the allocation is Rs.25 lakh more
than that of the last year.

Sir, T humbly submit that there is a serious problem with our Judiciary. There are
17,715 posts of Judges which 1s the sanctioned strength of Judges, in the country. There is
something seriously wrong with the system of appointment of Judges because more than
3,300 posts are vacant. How can we have expeditious disposal of cases when there is so
much gap between the Judges who are in position and the Judges who are sanctioned?
Besides, there is a wide gap in the infrastructure that is provided to the justice system as
compared to the other sectors. Sir, whether a nation 1s civilized, and, if yes, to what extent,

1s judged by the efficacy of the criminal justice system, and, it we are unable to decide the
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guilt or innocence of persons for decades, I would submit that we cannot call ourselves a
civilized nation. So, we have to pay attention and give higher priority to law and justice.
Sir, criminal justice 1s paralyzed as a result of the gross neglect. The paralysis of criminal
courts gives criminals a free hand. The law has lost its efficacy. There 1s no fear of law.
It has become low risk-high profit business, and, that is why, the nation is reeking with

corruption, scandals and general mayhem.

There are mounting arrears. The criminal cognizable cases to the tune of 1 crore 87
lakhs are pending in the country, and, 66 lakh of these cases were filed in 2013 alone. The
trial in 2013 was completed in the case of about 47 lakh cases, which means that we are
adding to the arrears every year. There is no hope of these arrears being removed unless
we find some innovative solution. The mounting arrears have resulted in 95,000 cases
of rape pending in the country; 1,70,000 cases of murder, serious crimes pending in the
country; and, 4,00,000 cases are pending under Section 498A, that 1s, cruelty to women.

Rising pendency has resulted, mn both civil and criminal cases to the-tune of 3.2 crore.

I would like to mention to you the crime clock of our country. The crime clock
is that one crime is committed against a woman every two minutes. Of course, it is a
country with billion plus population but one crime against a woman is committed every
two minutes. A case of molestation takes place every twelve minutes. A rape takes place
every 22 minutes. Sir, no one can feign or fake a dowry death. A dowry death takes
place every 61 minutes, and, every five minutes, there is a case of cruelty against women

registered in some police station or the other in our country.

The saddest part of the story 1s that in our country the total strength of our prisons
in the country 1s 3,20,000, and, gross abuse of human rights takes place because of
overcrowding in our prisons, where we have to pack 3,69,000 prisoners in jails which
are meant for far less a number of people. The worst is that 65 per cent of the prison
population in the country is of under-trials, who are awaiting a decision about their guilt
or innocence, and, many of them manage to completely serve out their sentence. They
are so poor that they cannot afford bail. The monetary system in bails has to go because it
operates against the poor. They cannot offer even one thousand rupees for a bail, and, they

virtually serve out the sentence, and, then, there is no one left in the family.

I would like to submit that this state of affairs is resulting in two things. The
conviction rate 1s steadily coming down and the crime rate is steadily going up. It is a
recipe for disaster if we do not rectify the situation. [ want to tell you that the conviction
rate is determined by the National Crime Records Bureau on the basis of number of

persons chargesheeted, and, therefore, they manage to show a higher rate of conviction
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But if you take into account the persons arrested tor cognizable offences, and, the number
of persons convicted, you will find that the conviction rate is far lower, perhaps as low
as 6.4 percent. We find that in 2011, there were 3,613 cases which were registered while
5986 persons were chargesheeted. As against these, only 1,163 were convicted. Therefore,
even with these statistics, there were only 19 per cent convictions, which means that all
that you have to do if you are the accused 1s to delay the process. With the delay of the
process, the witnesses get tired, and that is what results in such an abysmal conviction
rate. The disposal rate by the courts is so poor and we keep on adding to the pendency.
This is resulting in mob rule. I would only like to give you a few of the examples of
the mob rule. In Bihar, a man was found beaten to death as he was suspected of theft of
a bicycle. In Champaran, two kidnappers were lynched. The robbers are occasionally
beaten to death. People have no patience with the courts now. If we do not speed up the
criminal justice system, this 1s going to be a serious problem. What are the solutions? |
submit firstly the wrong solutions which we have been following over the years. ... (Time-

bell rings)... Five minutes, Sir.

The wrong solutions are more deterrent punishment. More deterrent the punishment,
the lower the conviction rate. We have been putting restrictions on bail. That hardly
serves any purpose. That only militates against liberty. Reversal of burden of proof goes
against the Constitutional spirit. Some people say increase the number of judges. Mere
increase in the number of judges is not going to help unless we improve infrastructure.
It 15 said that we have 10.5 Judges per million and the world ratio 1s 50 Judges. If we
compare the Judge-docket ratio, in the United States, a Judge disposes of 3,235 cases ina
year, whereas an Indian Judge disposes of 987 cases. It is not that Indian Judges are any
inferior. It is only because they lack the infrastructure. The infrastructure that is provided
to them is only that of a bullock cart, hence that is the speed at which they will go. We
need to modernize the police stations and we also need to modernize the criminal courts.
All courts must have automatic recording facility of evidence. That 1s what will discipline
the courts. The courts also must have simultaneous transcription. These are the facilities
which are available world over. India 1s an IT super power. There is no reason why we
cannot provide these facilities in our courts. Every police station needs to be provided
with a mobile forensic van. It is a mobile forensic van which will go to the spot. One
scientific evidence that is collected is equal to a hundred witnesses. Mobile forensic van
must accompany the homicide team to the spot. Then, the conviction rate can significantly
go up. | am extremely grateful for this opportunity. I do hope that one day we will be able

to significantly improve our criminal justice system. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much, Tulsiji. It was a very useful
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speech for all of us. It was a very informative one also. ... (Interruptions)... Next in line
is Shri Rajeev Chandrasekhar. But before I call him, I am calling Shri Sanjiv Kumar

because he wants to catch a train. After him, I will call you.

SHRI SANITV KUMAR (Jharkhand): As a representative of this House from
Jharkhand, 1ssues relating to forest and forest use are of deep concern and interest to me.
Way back, in December 2013, I had raised the issue of how the ad hoc Compensatory
Afforestation Fund Management and Planning Authority (CAMPA) was dealing with the
1ssues relating to management of funds and the Parliamentary oversight in this regard. It
has come to my notice that the CAG has tabled a Report on Compensatory Afforestation
inIndia in Parliament in September 2013. It has dealt extensively with a number of issues
relating to the regulatory failures in diversion of forest land, non/short recovery of over ¥
5,000 crore of funds for compensatory afforestation and poor utilisation of funds released
by ad hoc CAMPA to States.

Serious as the issues posed by the CAG in his Report may be, 1, today, both as
a parliamentarian and a member of legal fraternity, want to draw the attention of the
Finance Minister and the Government to a far more serious and fundamental issue that
the Report has flagged in the context of the debate on the General Budget for financial
year 2014-15.

At the outset, I would like to quote {rom the Constitution of India. Article 114(3) of
the Constitution enjoins “Subject to the provisions of articles 115 and 116, no money shall
be withdrawn from the Consolidated Fund of India except under appropriation made by

law passed in accordance with the provisions of this article.”

The Constitution is clear and unambiguous on the issue of authorisation of
expenditure. All expenditure, including a single rupee has to be authorised by Parliament.
Members will be surprised with what has been said by the CAG regarding the manner
in which expenditure on compensatory afforestation is currently being incurred. I quote
from para 6.3 of the Report of the CAG, Union Government No.21 of 2013.

“The institutional design for incurring expenditure from the CAF under ad hoc
CAMPA and State CAMPA is somewhat distinct from the expenditure being

incurred by both the Union Government and the State Government.

“In the case of expenditure being currently incurred by ad hoc CAMPA and by State
CAMPA, there is no legislative authorisation for the incurrence of such expenditure. The
money 1n the funds is kept out of Consolidated Fund of India based on the directions/

orders of the Supreme Court and the expenditure is incurred without authorisation from
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Parliament. The Court passed its orders in 2002 when the quantum of expenditure was
negligible during the initial years. Now by the end of March 2012, the expenditure
incurred was Rs.1,775.84 crore against releases of Rs.2,829.21 crore. Given the large
amounts being collected from user agencies under compensatory afforestation under the
provisions of the Forest (Conservations) Act, 1980, and in the context of the objectives
of CAMPA, it may be necessary to review the existing institutional design in consonance
with the constitutional scheme with regard to the authorisation of incurring of expenditure
on CAMPA related activities by approaching the Supreme Court, where considered

necessary.”

This fact of expenditure not being authorised by Parliament as per the scheme laid
down in the Constitution would clearly have been known to the concerned Ministry which
is the Ministry of Environment and Forests. The Finance Ministry after the submission
of this Report of the CAG would also be aware of the fact of this serious constitutional
breach.

Sir, I would like to know from the Government how and why the Appropriation Bill
for financial year 2014-15 continues to exclude expenditure authorisation of thousands of

crores of rupees relating to CAMPA.
sft SgHuTafa : emah 5 fiee g 81T 2
SHRI SANJTV KUMAR: Sir, de I have two more minutes?
MR. DEPUTY CHAIRMAN: Yes.

sft Wefla o : W=, aromeEl & I o7 WA 8 Y §, FEl ol anws
Tgd Ra W 21 59 &9 &I Ticd dEd @ 32 ahrea Rod &3 2, 59 iemge S
§, BH diaT od ¥, B9 e WIs od 8, dfh 67 |id a1 amena) & a1 Wt srws
99 @1 99lc @y IR A1, b aas H sREs o Rrfa vt @ 5 orr g\
YEUTR T T © o il s 2 wde & R ARAER gan ©, A7 AeRe g 7 I
2 5 98 IREs 1 21 9P 916 AR d5 1 o 2 5 9% os9d 21 safew Ax
FEAl § o B9 arrH w'l U foren @ w o frRes &9 €, S ae gl ol
YT BT 8, SS9 gRumHEawy ererdr, ldl. ofiw duw o) SRt s & ar
wld 2 A Red & agd w4 e & 9 & e Tar A 8, 98 w8 oo
R & 3ol W) wE PR S 2 2 81 A g O] 9% IRPR T T e
&2 & o5 svegs W 1 A Plciort Wil ST 3@ W@ B §) ey i
g W sle orardn § b wel as o) fagiy wow & 9rid @) ave d arer 99ae |
<% oyl

H e @ fee | arg faar aredl § [ 59 9799 & @49 950 99-9S 9rRie



The Budget (General) & [ 24 July, 2014] the Appropriation 447
No.2&3 Bill, 2014

fhe v 9, 3 o 3 @ 91d sk H ) pdl R oft T erud ares B9 amdd
AR B9 amuds 37wy @l iy Tro @1 gt 3 wEied, § 39 9ed & ARAd 9§ Wb
@1 a5 faar gaedl g 6 sRde & oo 6T ar @1 S g arrET fe g, S
ferei <15 @1 g51f &9 & aRIS Bl Sies YRT BT g

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Mr. Deputy Chairman, Sir, 1
rise to support the Budget.

Sir, the Finance Ministers starts with an economy that has been left very weak
and vulnerable by a scorched earth management of the economy — these are not my
words, but that of a former Chief Economic Adviser — with 12 quarters of successive
GDP declines and 24 quarters of successive inflation growth. Gross capital formation has
declined in the last two years and for the first time in a few years, breaching 30 per cent,
and an unprecedented trust deficit between the Government and investors, with investors

having lost more than Rs.6,80,000 crore in PSU stocks alone over the last three years.

Sir, this Budget is really the first step in the difficult process of rebuilding the
economy. It must be seen in that context. For most part of the last decade, the focus has
been on growth through the consumption economy with investments being alower prionty.
The evidence of this was very clear with projects and investments worth Rs.7,95,000
crore stuck in the pipeline. It is clear that investments were a secondary priority to the
consumption economy. Sir, the Chief Economic Adviser last year mentioned in the
Economic Survey what many of us had been arguing for several years that the 2008
stimulus was flawed and aimed at the easy solution of consumption economy rather than

the more difficult model of growth through investments.

So, Sir, in a nutshell, that’s where we are today — at the bottom of a mountain
that looks daunting, but that needs to be climbed and conquered. This Budget, to use
a mountaineering metaphor, 1s like a base camp — low on theatrics and more about
fundamental and structural issues of organizing and planning the real climb ahead. I have

no hesitation in endorsing this Budget as a good solid first step.

Sir, let me congratulate the Finance Minister for saying in the other House that he
is pro-business and pro-poor. There is no political and economic-contradiction in this
and T hasten to-point this cut to my friends in the Left. This is really what this country
needs — a steadfast commitment to investments and growth and a break {rom politicking
of the poor and dividing the same small pie into thinner and thinner slices to make it go
around; instead, a strategy of growing the size of the pie so that there are more slices and

bigger slices to distribute to those who need help and support out of their deprivation and
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poverty. I congratulate him for saying that he does not believe in creating liabilities tor
future generations. That is an important statement for the youth and future generations of

the country.

Sir, T will speak about two specific 1ssues. My colleagues have spoken at length
about all the positives of the Budget. Sir, let me first bring the 1ssue of public investments
to the Finance Minister’s attention. Sir, there is a total of 15 lakh crores of public money
invested in 277 Central Public Sector Enterprises. For years, many of these PSUs have
been mismanaged and the public equity invested in these has been put to losses. There 1s
very little public discussion about the performance of the public’s money that has been
invested into these companies. For example, a company like BSNL which five years ago
was valued at over Rs.50,000 crores has run into, losses. There must be some explanation
and investigation as to what causes this. The Finance Minister needs to depart from the
UPA’s strategy of blindly investing more and more taxpayer and public money without

fundamental restructuring of these companies and managements.

For too long, the cycle was one to put public money into PSEs, mismanage, loot and
lose money, put more public money and this cycle of infamy will continue. T believe the

Finance Minister as a principle must break this cycle once and for all.

Sir, the other area I wantto talk about 1s PSBs - the public sector banks. My colleagues,
Shri Naresh Agrawal and Shri Vijay Goel and others have referred to this issue. In recent
times, the financial sector, and in particular, the Banking sector in India has begun to
resemble something from Alice in Wonderland with the banks in particular looking like
Piggy Banks for the rich and powerful. The sharp rise in NPAs and fall in their profitability
has not been challenged or questioned enough. The NPAs have gone up alarmingly in the
last 2-3 years and there 1s a direct-loss in value-of public equity and tax payers money
in these Banks. The Finance Minister has mentioned re-capitalisating the PSBs with
Rs.2.4 lakh crores 1s a significant investment of public money. This capitalisation must
be accompanied with significant restructuring and reorganising of these banks especially
how they are managed, especially in areas of risk and credit assessment. [ accept in some
cases, PSBs are now holding the can for flawed Government sectoral policies because
they are directed to land in the name of infrastructure development and then coerce to
give the go-by to normal prudent lending norms. This creates two serious issues that the

House must debate. T hope the Finance Minister will look into it.

Firstly, and at a time when we need to create hundreds and thousands of new

entrepreneurs, the industrial groups are comnering all the capital and opportunities.

Second, the phenomenon of big businessmen glibly escaping the responsibility of
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repaying personally guaranteed loans while banks pounce on small and middle income
tamilies and SMEs who default their home, car, 2 wheeler, farming, education loans and
other loans exposes the double standards in the public sector banking. This is neither
tenable nor acceptable, and-constitutes a severehazard of the worst kind, made even
worse when some of these businessmen are in positions in Parliament. The public sector
banking system needs reforms, and I hope the Finance Minister would address this issue

before pumping further capital and public money into it.

Sir, let me come to the issue of private capital and PPPs. Sir, [ believe that private
capital has a big role to play in the growth of our economy and country. Here is another
area were the Finance Minister needs to make some significant changes from the UPA.
Most of the PPPs seem to be one sided deals that have resulted in windfall gains to the
private sector. The CAG Reports on PPPs in Petroleum, Gas, Airports, Railways and
Telecom have all raised serious questions of transparency, faimess, propriety and in
several cases questions of outright manipulation and corruption. Just a reading of one
of these reports is enough to make you wonder about people getting away with brazen
violations at the cost of the Government and taxpaver and creating a culture of crony

capitalism that has been much written and spoken about in this House.

Sir, T will take just a few moments. There are two important effects of this kind
of PPP approach-one 1s that public and Government side of the PPP always loses, and
there is a real risk that public opinion will start opposing PPPs and the other is that
genuine investors will stay away, give the taint and lack of transparency of doing business
through PPPs in India. Sir, my suggestion to the Finance Minister would be to focus
on making projects investment grade, where equity and debt flow into these projects
naturally because of their viability and risk mitigated nature, and not by directing PSBs to
lend. Because directed lending may create an asset in the short term, but it will only create
a problem for the banking sector in the future. The Finance Minister must remember that
he 1s a joint custodian of the economy and the sole custodian of the financial sector. The
Chinese wall between these, to use an unfortunate phrase, needs to be respected, if you

are not to damage the banking system, as was done all these years.

Sir, T quote from the BIP Manifesto, "PPPs should be encouraged. An institutional
network will be established, while regulators will be given autonomy and accountability."
The Finance Minister 1s already aware of my strong views on the need to create independent
regulatory institutions to make investors confident of investing in long-term projects, and

so I will not say anything more about this.

Let me end, Sir, by saying, a joke in India now is, if you have a business and you
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want to make money TRIT T €, T ieersd Adex 9 I 47 AT % G197 79 G, AT
e rerte & wmer ot ddl, @9 This is the recipe for business success in India. That

must change.

Entrepreneurship and wealth creation 1s important for our economy, but the policies
must be reoriented to ensure that success is a result of hard work, innovation and creativity,

rather than contacts and connections in Delhi.

Let me end with a message for the Finance Minister by modifying a Bill Clinton
quote, "No generation has had the opportunity that vou have to build an economy that
leaves no one behind. It 1s a wonderful opportunity, but also a profound responsibility.” [
wish him all the best. Thank you. Jai Hind.

DR. KARAN SINGH (NCT of Delhi): Mr. Deputy Chairman, Sir, my colleague,
Shri Anand Sharma, has already made an incisive speech on the Budget as have other
Members of the House. 1 rise simply to bring to the notice of the Government and the
House two specific matters flowing from the Finance Minister’s Speech. The first is
the whole question of linking of rivers. It sounds very impressive. | remember the idea
was mooted 60 years ago by Dr. K.I.. Rao, who was in the Council of Ministers of Pt.
Jawaharlal Nehru. But, now it seems that the Government is seriously considering this.
Environmentalists, hydrologists and economists around the world have expressed deep
concern at the irreversible damage that this sort of a mega project can do to the country’s
environment and to the whole hydrological picture underground and above ground of cur
water resources. Massive civil works will be involved; lakhs of people will be uprooted,
vast sums of money will be required; settlement of uprooting people will be required.
Even in the case of the dams that we made in the early years of Independence, the Bhakara
Dam and the Pong Dam, people have still not been fully rehabilitated. Can you imagine
how many lakhs of people will be displaced as a result of this sort of project? So, 1
just want to read one paragraph from a water expert scientist. He says, "Rivers have an
ecological identity of their own regardless of the human stakeholder interest. The river, its
catchment and basin is a water course made by nature over evolutionary time of tens of
millions of years, which once damaged cannot be reclaimed. Human intervention is never
toolproof. Tampering with nature has always resulted in unforeseen injury and adversity
for rivers. The backbone of a river water policy must highlight the non-invasive use of
rivers which will be irrevocably and irreversibly mnjured if we go in for the interlinking "
Sir, I must urge the Government to try and look for alternative methodologies, the better
use of existing rivers, preventing grim pollution, such as the Ganga, the Yamuna, water
harvesting and so on. But please be aware that these massive sorts of Stalinist and

Maoist type of projects are no longer now acceptable to the forward-thinking people.
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What is needed now are much more carefully thought out, much more carefully prepared,
projects which can deal with individual rivers but not with the huge idea of linking one
river in the North all the way to the South thereby destroying, on the way, unlimited
amount of land and population. So, please proceed on this with caution. I am raising a
note of caution on river valley because the river water 1s, specifically, mentioned in the

Finance Minister’s speech.

Sir, the second point which I am raising is the question, of population stabilization.
Apparently, this has fallen off our radar and totally ignored in the President’s Address
and in the Finance Minister’s speech. Our annual exponential growth is still 1.63 per
cent which works out to 2 crores of people every year. That is the population of one
Australia. Sir, when we are adding one Australia every year to the population of India,
how much pressure it is putting on our resources! Our kisans are doing a fabulous job but
there 1s also a limit to the amount they can do. Be it our water resources, food resources,
educational resources or employment resources, there is a limit to everything. It 1s quite

astounding that we have not been able to bring down the rate further.
MR. DEPUTY CHAIRMAN: There is no effort in that direction.

DR. KARAN SINGH: That is what I am saying. There is no effort whatsoever in
that direction. None of the five paragraphs of the Finance Minister’s speech on Health and
Family Welfare mention population strategy. It has become a radioactive word and, T am
afraid, we have got to rethink on this. I remember, I led the Indian Delegation to the First
World Conference on Human Population in Bucharest in the early 70s. What do we need
now? We need a clear-cut Population Policy. I presented the first Policy to Parliament
in 1976. It has been revised many times over. We need a massive Public Educational
Programme for our institutions. We need a massive Condom Distribution Programme
without which you cannot control this problem, and that will also help in fighting the
dreaded disease of HIV. And we need to use the latest contraceptive technology. Women
need to be empowered. As long as the women of India are not empowered, this family
problem will never be solved. So, they must have access to contraceptive technology.
They must be able to say how many children they want to have. They cannot just become
children-bearing machines without their will. So, Sir, it needs a new mindset. It needs an
entirely new philosophy. And this must cut across party or religious or caste or any other
line. There has to be a commitment, a national commitment to population stabilization.
That 1s my sincere hope, and this is my advice to the Finance Minister and my submission

to the whole House. Thank you, Sir.
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SHRI T K. RANGARATAN (Tamil Nadu) : What type of changes do you bring in

the Constitution?
SHRI VITAY GOEL : T am not yielding,
THE VICE-CHATIRMAN (SHRI TIRUCHI SI'VA) : He 1s not yielding.
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sft e Mara : o=, 7 1 Fee @1 W &) 7 7 AT § 6 IR ariel
IO UY 20 A, 9 98 IUd] 49 &Y 9 99d [y Bl wed -y
T

feoet 397 <91 Y ot B, < 15 T & 3Ty DU o SR T T IR
Bl f&ar 81 . (FIF)... ot 67 A8 T el Sw & forv aferm 60 arg @/
SFIPa BIAIFE] # B 8, 40 IRG AR FHO-SIAfSA & 7<% 8d 8, 30 AN
AN Tl & 2GR ¥ed ol 39fdy sad! Sld D1 ySl . (HSTH). .

st axaer grenfl (R o e o) (e ww oflay e AT e @
ERIRERVANCICEIE )W




458  The Budget (General) & [RATYA SABHA] the Appropriation
No. 2 & 3 Bill, 2014

i fe e : 7 el e A IRSR Y FE B I g fh Kol S Bt
e € 2f) 3 ad | el wd v, sdafav [Qedl @l L&), Sir, T am not
yielding.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA) : Please don’t exchange words
liks this. Address the Chair, please.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Goel. Now, Ms.

Anu Aga. This is your maiden speech. You can take 15 minutes.

MS. ANU AGA (Nominated): Sir, [ have been a Member of the Rajya Sabha since
May, 2012, and T am really happy to be able to make my maiden speech today. The Budget
has given me the opportunity. While all of us are proud of some of the achievements of
our nation, we have our individual concerns. For me, of the two most critical social 1ssues
facing India, first is, malnourishment. Though, malnourishment is critical, T would like
to focus on the second issue of quality education, especially at the primary level As
mentioned in the Budget, India has fallen from 134 to 138, out of 186 countries, in the
human development index ranking for 2012-13. 1 have seen with my own eyes what
the power of education can do to transform the life of a human being. Let me give an
example. Dr. Mashelkar, who was the head of the Council of Scientific and Industrial
Research, came from an economically disadvantaged background. His father had died
when he was six. But fortunately for him, his almost illiterate mother pushed him to
continue his studies. He went to a municipal school in Mumbai and eventually went on
to finish his Ph D. We know the rest of the story. The sad reality is that 65 per cent of

our children do not finish higher secondary school, and only about 12 per cent go on to
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higher education, which means that 90 per cent of our children are unable to realize their
true potential. How many of these children could become the next Dr. Mashelkar or Dr.
Ambedkar, the guiding spirit behind our Constitution and who rose to such eminence

through the power of education.

Sir, 1 have been involved with education for 18 years, and am associated with two
NGOs which are promoting education for the under-privileged children. As you know,
today, there is a great divide between municipal and the high-end private schools, and
the quality of education in most municipal schools is deteriorating. This 1s in spite of the
combined Central and State spending on elementary education. It has increased by 138
per cent from 2006-07 to 2011-12. In the same period, Government expenditure per child
in public schools has increased by 120 per cent. And, yet, I repeat, quality keeps going
down leading to growing number of households who chose to exit the public school
system. Wealth and privilege often determine the choice of schools for our children.
Thus, the social divide of our school system, private vs. municipal, often reinforces social
division.

We know for sure that when we educate a child well, we improve her ability to make
choices and lead a healthy and productive life. And, so, in the myriad challenges that our
nation faces, [ believe that a strong focus on giving every child, and, I repeat, every child,
a good education will be the single-most effective lever in bringing about a wide-range of
change towards an India that we wish to create, an India that lives up to our constitutional
promise. Even if we discount the results of the controversial Programme for International
Student Assessment, PISA, we need to take heed of the 2012 and a new Annual State
of Education Report, ASER, an Indian survey conducted by Pratham every year. It has
brought out that the quality of education in municipal schools is deteriorating especially
in languages, mathematics and science. As parliamentarians, [ am sure we are alarmed
and concerned about the results from the surveys and would want to do something about

the quality of our school education.

One important factor in a child’s life is the teacher. By and large, the quality of
teachers coming out of our current teacher training institutes is substandard. Unless we
radically improve the quality of our teacher training institutes, we will not be able to
change the education landscape. 1 welcome the new mitiative called Pt. Madan Mohan
Malaviya New Teacher Training Programme to infuse new training tools and motivate
teachers with an initial sum of Rs.500 crores. This 1s much needed but we also need to
audit the capability of all our teacher training institutes. Unfortunately, being a teacher
1s not an aspirational profession in India. If a surgeon does not do his job well, the word

will go around and patients will quickly stop coming. The same is for a lawyer or any
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other profession. But if a teacher spends all his or her life without impacting the students,
nobody stops them from being teachers. Where we need the highest quality and the
greatest accountability, we are willing to live with mediocrity. It is time we imagine and
create an India where teaching 1s aspirational, the profession attracts the best talent, is
respected and our teachers meet the highest expectations. The Right to Education Act
has ensured that almost all children between the age of 6 and 14 are enrolled in school.
However, it has not ensured retention, because RTE focuses mainly only on inputs and not
on outcomes. For example, RTE demands that every teacher must have a B.Ed, or D.Ed,
qualification before entering the school system but there is no mention of the quality of
education that these teachers impart. A degree in itself does not make a good teacher.
Most of our teachers in our system lack the skill and enthusiasm. I have seen many non-
B.Ed teachers do a better job, thanks to their passion and commitment, than the ones with
B.Ed. Arecent Teacher Eligibility Test, TET, taken by qualified teachers showed that less
than 10 per cent of the graduates were fit to teach and these results were after special
coaching to teachers. We, therefore, need to transform the teacher training institutes and
introduce innovative teaching methods, so that we consistently produce good teachers.
We also need alternative routes to teacher certification to bring more competent people
into education and keep the bar very high. Luckily, in our country, the thirst among
parents to educate their children in a good school is tremendous. The result is that many
affordable private schools have mushroomed. These schools certainly are not great, but
many of them do better than the Government schools. This 1s why so many economically
poor parents spend their scarce resources educating their children in these schools, rather
than choosing municipal schools where education is free. The well-to-do, in India, are for
100 per cent privatization of education because the public system, as it 1s today, does not
deliver. There is corruption, mismanagement and complete disregard for human dignity.
However, in the long run, unless we revamp the public svstem and offer quality education,
it will lead to growing inequity. But, till we bring quality education, we should not close
down private affordable schools, as stipulated in the RTE. Using the same yardstick, have

we closed any municipal schools?
(MR. DEPUTY CHAIRMAN in the Chair)

Let me turn to my friends and ask as to how many of us send our children to a
Government school. My hunch is, not a single one of us. If the rich are given the choice,

why take it away from the poor?

Now, I would like to talk a little bit about secondary education. Time and again,
surveys and media reports show that the poor are acutely aware of the need of their

children to pursue secondary education. The reality is that, as a nation, we have failed to
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create opportunities for poor children to study bevond the primary level. Let me illustrate
this by giving an example from my own city of Pune. There are 307 municipal primary
schools and only 23 secondary. The enrolment in the urban areas, in secondary schools,
1s low because parents are keen that their children learmn in English medium schools. The
second reason is that the standard of education is worse than in primary schools, since
secondary schools lack subject-specific teachers. In rural areas, the problem is of access
to secondary schools. Our nation does not have clearly-articulated national standards
of achievement of our children; assessments aligned to these standards; resources for
our teachers and our students, based on these standards. Developing these would allow
every teacher to know the standards and learning outcomes for each grade and provide
a roadmap for reaching there. Our society is still grappling with the question of how to
truly promote inclusion and diversity. With an estimated 10 per cent of our children with
special needs, our schools must prioritize on supporting them. We must remember that
when we make a classroom work for the most vulnerable child, we make it better for

every child.

Across the nation, there has been an uproar from some of the private schools against
the idea of having 25 per cent kids from marginalized backgrounds, as required by the
RTE. I understand the social and financial challenges. But I also know that it 1s our moral
imperative to make this work—not just for the 25 per cent children who we bring in, but
for the other 75 per cent also. In our society, inclusion and diversity will be valued when
our children grow up together — supporting each other, playing together, sharing the
beauty of their diverse backgrounds. And, what is inspiring is, it does work. In Kolkata,
a missionary school Principal, Sister Cyril, integrated 300 girls, living on the streets, into
her high-income convent school. This was done way before the RTE made it compulsory.
When asked whether the parents objected, she said, of course, they did. But she promptly
responded, "Do I seek their permission to teach maths? Do I seek their permission to teach
science? But you are asking me to seek the parents’ permission to teach compassion?” Let
us look at the 25 per cent clause as the greatest gift we can give our children — the gift
of learning compassion. However, if the Government is serious about inclusion, it must

honour its responsibility to reimburse expenses to the private schools on time.

I truly believe education must focus not just on acquiring degrees but being
responsible citizens of the world. Our children need a schooling infused with stories of
good, hundreds of role models from Gandhiji to an unknown person doing active good.
Our children need to be valued not just by the test scores but, as Martin Luther King said,
by the content of their character. ...(Time-bell rings)... | am convinced this 1s where each

of us can contribute. The nation looks at us, Parliamentarians, and the way we conduct
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ourselves. Can we listen to each other even when we disagree? Can we have healthy
debates instead of just making political statements or disrupting the proceedings? Since
we are on the subject, let me also submit that I am disappointed that 1 had to wait for
two years for my maiden speech! Frequent turmoils and adjournments did not give me a
chance. About 320 million children in this country deserve an excellent education. It 1s a
daunting challenge. More than any other time in our society, we have the resources, ideas
and skills to solve a problem of this magnitude. The question is: do we have the will? Are
we willing to join hands and work together irrespective of our social background? More
importantly, are we bold enough to dream beyond the realities of today? Are we bold
enough to dream of the India we all wished to be? ... {Time-bell rings)... Let us prove that
that we are capable of such dreams and have the will and fortitude to realize them. I invite

each of my friends here to make this dream a reality. Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Ms. Anu. Now, in the morning, there was
a demand from some sections of the House that the hon. Railway Minister should make a

statement on the accident occurred today. 1 hope you agree {or that.
SOME HON. MEMBERS: Yes, Sir.

MR. DEPUTY CHATRMAN: Mr. Minister, please.

STATEMENTS BY MINISTERS — Contd.
Incident occurred at unmanned level crossing on South Central Railway

THE MINISTER OF RAILWAYS (SHRI D.V. SADANANDA GOWDA): Mr.
Deputy Chairman, Sir, Members of this House have shown their deep concern over the
unfortunate incident occurred today at an unmanned level crossing in South Central
Railway. With the permission of the Chair, I am making this Statement before this
House.

Mr. Deputy Chairman, Sir, [ am pained to apprise the House regarding an unfortunate
incident which has occurred today at an unmanned level crossing wherein one school
bus belonging to Kakatiya Techno School carrying children dashed against the train
engine of train no. 57564 Nanded-Hyderabad Passenger at about 09.15 hrs. on 24.07.2014
between Wadiaram and Maisaipet railway stations on Nizamabad-Secunderabad section
of Hyderabad Division of South Central Railway. In this incident, 18 school children

including the bus driver lost their hives. ... (Interruptions)...

SOME HON. MEMBERS: But, here, it 1s written 12.



